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appointed with the Secretary of Com-
merce as the Chairman and the Com-
mittee has submiited ils report. Whe-
ther that report has been forming the
basis for the new textile policy or not,
we do not know, because this Commit-
tee’s report has not been placed on
the floor of the House. This House has
every right to, know what is the con~-
- elusion drawn by the Committee which
has been appeointed? But you will not
do it. At the same time, you go one
step further clarifying that il is sec-
vet. Is it a nuclear bomb? Is it some-
thing which is affecting the nationa.
interest sq much that you will have 1o
classify that document as secrct. There-
fore, 1 demand from the Minister for
Textiles that he should make it possi-
ble to place the report on the floor of

the House. (Interruption)... ’ i

THE DEPUTY CHAIRMAN: He
started it a litfle iate. Let him con-
clude.

PROF. C. LAKSHMANNA:
concluding. I am concluding with {wo
statement. These two statements arc
arising out of the two policy statements
of 1981 and 1985. These are two state-
ments of this very Government, if any-
body wants to compare that what is
the type of protection that is being
given to handloom industry even in
1981 policy resolutioh and what is the
type of protection that is being given

“in the 1985 resolution. Therefore, 1
draw the attention ¢f thiz House to
kindly go through these two reports.
For want of time, I am not quoting.
Otherwise, I would have quoted and
showed how the present textile policy,
as enunciated by this Textile KMinister
is nothing but a slap, a slur on the
handloom weavers. He is kicking so
hard at the back of the handloom wea-
ver today that he will go deep into
the debris from where he will never
be able to come back and if that is
the intention of the Government T
‘must congratulate the Minister, kudos
" fo him, congratulation to him for hav-

1 am
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ing thbwn off 1 crore of people whe
are depending upon handloom indusiry
into nightmare.

THE DEFUTY CHAIRMAN: Pleace
conclude.

PROF. C. LAKSHMANNA: Thank
you very much.

HALF-AN-HOUR DISCUSSION
On points arising out of the answers
given in the Rajya Sabha on the I4th
March, 1985, te Starred Question 13
regarding vacant posis in the Jawahay-
lad Nehru Institute of Post-Graduate
Medical Education and Research, Pon-
dicherry and on the 20th March, 1985,
to Starred Question 105 Regarding De-
1ecognition of Degrees of Coimbatore
Medical College and the Jawaharla}
Nebru Institute of Post Graduate Medi--
cal Education and Research. Pondi-
cherry

~

THE DEPUTY CHAIRMAN: We are
starting half-an-hour discussion. Five
minutes late, we are starting it. A%
6.35, we will finish. Shri Gopala-
samy will take 15 minutes. Then ihe
Ministerr will reply. Where is 1ihe

' Minister?

SHRI V.
Nadu):

GOPALSAMY (Tawnil
He has gone somewhere,

“THE DEPUTY CHAIRMAN:
start now.

o

SHRI V. GOPALSAMY: No, o, !
cannot start it. Let the Minister cormse.
Then 1 will initiate it.”

.THE DEPUTY CHAIRMAN: The
Minister has come. Neow you starf.
We are starting the discussion at 6.09
and we will finish.it up at 6.35. 15
minutes will be taken by Shri V.
Gopalsamy. Then the Minister will
reply. Then there will be a few ques
tions and at €-35 it will be over. Half-
an-hour.
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SHRI V., GOPALSAMY: At times 1t
goes up to one hour and sometimes jt
takes ome-and-a-half hours.

Anyhow, Madam Deputy Chairman,
I extend my thanks to you for permit-
ting me {o raise this half-an-hour cis-
cussion.

SHRI S. W. DHABE (Maharashira):
The other discussion can be continued
tomorrow.

SHRI V. GOPALSAMY: The Medi-
eal Council of India in its Executive
Committee and General Body meetings
on the 4th and 5th February. 1985 re-
commended the withdrawal of recog-
nition to the Jawaharlal Nehru Insti-
tute of Postgraduate Medical Educa-
tion and Research, Pondicherry. And
again on the 27th April, 1985, the N.e-
dical Council of India Executive Com-

" mittee met and gave a deadline up to

June 30.” 1 would like to. know from
the hon. ealth Minister whether it
is a fact or not that the Medical Coun-
cil of India recommended the withdra-
wal of recognition to JIPMER. Ac-
cording to the reply given by the hon.
Minister on the floor of this House on
the 20th March this year to Starred
Question No. 105, he categorically de-
nied that the Medical Council of India
has derecognised the Pondicherry Ins-
titute. In this case, I am sorry to say,
the Health Minister has misled the
House.

The Medical Council of India in its
evaluation has failed to take an overall
view of the performance with regard
to teaching and heallh care, which has
always been excellent as far as this
prestigious ‘institutjgn is concerned.
This institution is&Papable of tremen-
dous growth andd evelopment but cer~
tain bureaucratic procedures and admi-
mistrative delays and the callous atti-
tude of the Central Government as fax
a filling up of the posts of faculty
members js concerned, have- created

bottlenecks that have stood in the way °

of the progress of the Institute. Ac-
eording to the reply given by the hon.
Minister on the 13th March, 37 posts
were lying vacant, some of the posts

i3
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for more than six years and seven
years and one or two posts ior nine
years. Despite repeated reminders
from the Medical Councit of India,
this Ministry hag failed to take steps
carnestly. So this has created serious
problemc to the Institute. The other
day when he replied to the guestion—
I also read in the newspapers about the
recommendation of the Medical Coun-
cit of India—the Minister stated.
“There is no need for any fear that
the Institute will be® derecognised”.
But it is a. fact that the power and
strength ot the recommendation of the
M.edical Council of India is itself.
enough to ruin the college and jeopar-
dise the career and job prospects of
any medical graduate. This is so be-
cause all Government jnstitutions,
quasi-Government institutiong and
forcign Medical Councils look only to
the Medical Council oy India, the only
professional body to look after medical
standards in this country  for certifica-
tion of a medical callege Hence its
recommendation for derecognition” is
enough ground to ruin the job opportu-
nities of a medical graduate or de har
him from seeking higher education in
other colleges which require the MC1
certification. Is it not a fact that the
Medical Council of India conirols the
Indian Medical Register? Therefore,

it is mandatory for every graduate to
enrol himself in this Register to, enalfie
him to practise anywhere in the coun-
try  And if the Medical Council of
India derecognises JIPMER, all these
graduates will not be allowed to regig-
ter and will thus be prevented from
practising, despite the fact that the
recommendation of the MCI was. not
implemented by the Ministry.

That is why a delegation
from JIPMER came here and
presented a memorandum o
the honourable  Prime Minijs-
teps  of India. So, they will not
be allowed to register their pames in
the Indisn Madical Register. I wanf
to know whether it is g fact or not,
In that case those graduates will be
confinetl only to Tamil Nadu. Then
what will "happen to students from
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other States and from other coun-
tries? The assurance of the Minister
of Health that they will not implement
the recommendation of derecognition
by MCI has no meaning at all. So,
the responsibility of the Ministry is
even more so because the grounds
pointed out have existed tor years

without any sincere attempt by  the
Ministry to remove them despite
geveral reminders by the - Medical
Council of India in the past.. Under
these circumsiances may I request
the honourable Minister 10 consider

some of the suggestions which 1
would like to present beifore him?

—Will the Minister " * consider
constituting a high-power cell con-
sisting Union Minister of Health as
chairperson, Secretary of Health,
Secrelary (Finance), UPSC  chair-
man or member, Direclor General
of Heallh Services and the Director
oi JIPMER, as members?

—Will the Minister conswd2r set-
ting up immediately an advisory.
commiltee wWilh  execulive powers
to” ga into the problems relating to
JIPMER? This committee should
ensure thal all vacant posts be ad-
vertised en bloc in all.leading new-
papers at thAe carliest,

—Will he consider the proposal
that interviews should be conduct-
ed at JIPMER for all the vosts simul-
taneously?

v—Will he consider the proposal
- fhat candidates selected should be
instructed fo join JIPMER imme-
diately failing which the posts will
be filled up by the candidates on
© the walting list?
—Will he consider the proposal
that power to make ad hoc appoint-
. ments be granted to the Director,
JIPMER, immediately?

LA

—Will the comsider the proposal’

that time-scale promotions should
be made immediately and no delay
on any ground be enteriained?
»—~The advertisement should make
it clear that transfers are permissi-
ble only after a period of five years
of the appointment.
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—Will he consider that the com-
mittee should also go into -the other
problems faced by JIPMER regard-
ing finances because lack of fumds -
is a major problem as far as this
Institute is concerned?

—Will he also consider monthiy
visits by a member of the commita
iee endowed with powers to make
spot decisions?

—Mandatory reciprocal visits to
Delhi by the Director, JIPMER,
should also be there,

This is what I would request ihe
Minister. I am not intecested in just
pulting questions. 1 am inierested in
knowing whether the Minister will
take immediate steps so that the Insti-
tute will be free from the crisis of
~derecognition by the Medical Council
of India. It is the Minister's duty;
this Institute was started with high
hopes: it was named after Pandit
Nehru. The Institute ts~a prestigious
institute and so far il has served
the public in a very gond{ manner. As.

“of date I understand ilhere are 33

posts lying vacant—18 to be -created
and the remaining are lying vacant
for the past many years. So, I wouid
like to know from the honourable
Minister whether it is a fact or not
that the Medical Council of India re-
commended withdrawal of recogn!-
tion, whether it is a fact or not that
the Medical Council of India has
given a deadline up to the end of

*June, and whether the Government
has taken any steps to solve this
crisis.

THE MINISTER OF STATE IN THE
DEPARTMENT OF HEALTH (SHR!
YOGENDRA MAKWANA): Madam
Deputy Chairman, there is a Zross
misundersianding in the mind of
lhe honourable Member. Whatever I
had replied in this House earlier was .
b.ased on facts and the correct posi.
tion prevailing at that time and even
today. The Instilute i never recog-
Mised or derecognised. According to
the Indian Medical Council Act, 1956,
it is the qualification of a university
which is recognised .and  sometimes
withdrawn under Section 19 of the
Said Act. In the instant case, so far
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as JIPMER is concerned, even loday
it is an excellent institution and there
is nothing on record to show that the
..undard of education is deteriorating
in this institulion. I sajd in this House,
while replying 1o the guestions which
were raised earlier, that it is nol dea
recognised—even today it is not de-
recognised—and what the honourable
Member says is about the infernal

proceedings of the Indian Medical
Council, Now, Madam, fhe Go-
vernment knows.. .

SHRI V. GOPALSAMY: Madam,

may I seek your protection?

SHRI® YOGENDRA MAKWANA:
Tet me complete first.

SHRI - - V. GOPALSAMY: Because
ihe Minister misled this House, 1
sought permission to raise an Half-an-
Hour Discussion on this very issue. So,
I want io know whethar the Medical
Council of India has recommended
withdrawal of recognition or not. This
is my question.

SHRI YOGENDRA MAKWANA: It
has not recommended to the Govern-
meni. Under the Act, Madam, ...

SHRI V. GOPALSAMY: If the com-
munication had been withheld at the
requédst of the Director-General, that is
o different matter, You are nol reply-
ing to my specific question. 1 wanted
to know whether the Medical Council
2f India has recommended it or not.
Whether it has been communicated to
your Minjstry or not is a separate
question and that is not my question.
T have not asked the Minister, Madam,
whether it was commuvicated to him
or not, <

SHRI YOGENDRA MAKWANA:
Madam, if the honourable 'Member
wants to clear up his misunderstand-
ing, please advise him to hear me
atiently. Let me take some more
time. Now, I have to cleat up the mis-
‘understanding in his mind., Let me
read section 11(2) of the Act sd that
he will understand it.

Section 11(2) of the Indian Medical
Council  Act, 1956, mentions about
recognition, and it reads like this:

4
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“Any university or medical ins-
titution in India which grants a
medical qualification not included in
the First Schedule may apply {o the
Central . Govt. to have such
qualificationn recognised "and the
Central Government, after consult-
ing the Council, may, by nolificaillon
in the Official Gazette, amend the
First Schedule so as to include such
gualification therein and any. such
notification may also direct that an
entry shall be made in the last col-
umn of the First Schedule against
such’ medical qualification declaring
that it shall be recognised Medical
qualification only when granted
after a specifieq dated.”

Nows, lMiadam, this recogniticn & given
to the University qualification, 1 wilt
now read out section 19 which men-
tiois when withdrawal is possible.
Mr. Gopalsamy, please hear nie pati-
ently and you will understand it,
Section 19 reads like
the operative part is sub-section (4)
of section 19. 1 will read the whole
thing-——:

“18 (1) When upop report by the -

Committee or the Visitcr it appears
to the Council— )

(a) that the coursss of study and
€examinations {0 be undergone or
the proficiency required from
candidates at any examination held
by any University or medical insti.
fution, or

(b} that the staff, equipment,
accommodation, training and
other facilities for instruction and
training provided in such Univer-
sity or medical institution or in any

college or other institution affiliated
to the University do not conform to
the standards oprescribed by the
Council,

the council shall make a report
to that effect to the Central Go-
vernment.”. .,

Mark the words “Central QGovern-
ment”; it is very impenrtant.

SHRI V. GOPALSAMY: Yes, I am
hearing. Not to the State Government,
but to the Central Government,

this—though -
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SHRI YOGENDRA WM AKWANA:
It reads further like this:

*the Council shall make a report
to that effect to the Central Gove-
rnment and after considering such
recommendation, the Central Go-
vernment might sent it to the Go-
vernment of the State in which the
University ar the medical institu-
tion is situated and the Stale Gove-
rnment shall forward it alongwith
such remarks as it may choose to
make to the Universily or medical
institution with an infimation of
the period within which ,the Uni-
versity or the medical institution
may Submit its explanation to the
State Government.”

“(2) On receipl '‘of the explana-
‘tion or where no explanation is
submitted within the period fixed,
then on the expiry of that period,
the State Government shall make
its recommendation 1o the Central
Government,”

“(3) The Central Government,
after making such further inquiry,
if any, as it may think fit. may, by
notification in the Oftficial Gazetle,
direct that an entry shall be made
in the appropriate Schedule against
the said medical Jualification dee-
laring that it shall be a recognised

medical qualification only when
granted Dbefore a specified date.
or, ......

" ~Or that the said medical qualifi-
cation, if granted to the student of
specified college or instifyition affiliat-
ed {o any University shall be recog
niged medical qualification only when
granted before a specified date or,
ag the case may be, that the said
medical qualification shall be a re-
cognised medical qualification in
relation to a specified college or
nstitution affiliated to any Univer-
sity shall be recognised medical
qualification only when granted be-
fore a specified date or as the case
may be, that the said medical qua-
Hficalion shall be a recognised me-
dical qualification in relation to a
a specified college or institution affi-
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liated to any University only when

granled after a specified, date.”

So il is the Government of India
who can do it, not the Indian Medical
Council., The Indian Medical Council
can recommend, It is recommenda-
tory: Their Resolution or decision is
only a recommendation to the Gove-
rnment of India.

SHR1 V. GOPALSAMY. One
minute, :

SHRI YOGENDRA MAKWANA:
Let me complete. You can note down.

SHRI V. GOPALSAMY:. He has
not answefed my question,

SHRI YOGENDRA MAKWANA:
1 am replying. Yoy can ncte down
and you can put supplementaries,

SHRI V. GOPALSAMY: Mr, Mini-
sler, you have not answered my
guestion.: whether the Medical .Con-
cil passed a Resolution..,

SHRI YOGENDRA MAKWANA:
I am net yielding.

SHRI V. GOPALSAMY: Whether
the Medical Council has passed a Re-
solution in its General Body meéeting
to withdraw recognition,

THE DEPUTY CHAIRMAN: Let
him complete the answer.

SHRI V. GOPALSAMY- That day
I put the same question, The Minister
did not reply to that. Thal is why I
raised Half-An-Hour Discussion.

Whether the Indian 'Medjcal Coun..
cil passed a Resolution...

SHRI YOGENDRA MAKWANA:
I do not know. I do not know. It has
not come to me. (Interruptions).

Mr. Gopalsamy, I request you to be
a little patient. 1 am giving yevu
my... .

SHR! V. GOPALSAMY: I am rnot
asking whether it was communicated
or not, I am asking whether a Rese-
lution was passed or not by the Medi-
cal Council of India.

SHRI YOGENDRA HAKWANA:
Madam. ..

THE DEPUTY CHAIRMAN: He is
still on his legs. Lel him finish. Have
patience.



28« Half-an-Hour
SHRI v. GOPALSAMY: Madam, he

s nol hearing. I specificiaaly said...

{({nterruptions) He is confusing.

'SHRI YOGENDRA MAKWANA:
Tihey have not sent any such Resolu-
tion to the Government of India.

SHRI V. GOPALSAMY: I did not
ask whether it was communicated to
the Ministry or not. I did not ask
that. My  question is very clear,
whether the Medical Council passed a
Resolution in its General Body meet-
ing. Please say yes or no.

SHR!I YOGENDRA MAKWANA:
[ said that they have not sent it to
the Government of India.

SHRI V. GOPALSAMY: Please say
ves or no, wheiher the Medical Council
Iss passed a Resolution. . .

SHRI YOGENDRA MAKWANA:
Whatever I want to say I will say. I
cannot be dictated by you.

SHRI V. GOPALSAMY: The Medi-
2ol Council is in Delhy. It is nol
-smewhere in Africa or Russia. It is
in Delhi, under your control.

SHRI YOGENDRA MAKWANA.
Let the hon., Member understand that
he cannot dictate to me as to what I
should speak.

SHRI V. GOPALSAMY: When you
mislead the House everv now and then
(Interruptions) It is our right to
zét clarification from the  Minister.
You are answerable tor Partiament.
You must understand that you are an-
swerable. . ..

SHRI YOGENDRA MAKWANA:
You have every right to move a privil-
ege motion if I am misleading the
House. '

SHRI V. GOPALSAMY: He is an-
swerable ' and  accountable to Parlia-
ment.

SHRI YOGENDRA MAKWANA:
There is. no substance in your argu-

ment.
[

SHRI V. GOPALSAMY: My ques-
tion is so clear. He has not replied
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to my question. “For this reason the
Chairman has permitted this -discus-
sion. The other day he did not reply
to the question.” That is why after
thorouglty going® lthrough the record
the hon. Chairman has permitted only
on this vital point, because that day
the Minister had given the same reply.
I waried to know whether the Medical
Council has passed a Resolution or
not. My question is clear.

SHRI YOGENDRA MAKWANA:
Madam, a Minister is not supposed
to know anything happening in any
particular meeting, either of the
Indian Medical Council or any sub-
ordinate institution under the Ministry.
(Interruptions) Uniess ii is communi-
cated to the Ministry. And no such

. Resolution has been communicated to

the Ministry. And, therefore, the
Ministry has noi taken any actiomr
on it,

THE DEPUTY CHAIRMAN: Now he
has answered.

SHRI V. GOPALSAMY: He has not
answered. )

THE DEPUTY CHAIRMAN. What"
the Minister has said is thal whatever
happens in any meeting of the Medical
Council or any other organization,
until and unless they communicate it
to the Minister. he is nol supposed fe

be knowing about it. That is the
point he .has answered. (Interyup-
tions)

SHRI R. MOHANARANGAM (Tamil
Nadu): I want a clarification. On so

- many ocecasions on the floor of this

. .(Interruptions) ...I want to clagify.

THE DEPUTY CHAIRMAN: You
cannot clarify when the Minister is on

his legs. When he finishes. his reply.
you can do so. I will call you. Let
him finish.

SHRI V. GOPALSAMY: Madam, he
does no¥ want to give a reply. The
Medical Council of India is in Delhd.
It met in Delhi. The resolution .was
passed in Delhi.

*r
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SHRI YOGENDRA MAKWANA: It
may be sitting even in Nirman Bha-
van. I am not supposed to know what
is happening in the other room.
SHRI V. GOPALSAMY:
shows your ignorance,

That

SHRI YOGENDRA MAKWANA: It
is a body which takes a decision and
communicates it to the Government.
It is a recommendation to the Gov-
ernment.

SHRI V. GOPALSAMY: You are not
aware what is going on in the Medical
Council of' India. ‘That shows how
the Ministers function.

'SHRI YOGENDRA MAKWANA:
That is not the case.

" SHRI V. GOPALSAMY: It 1s a case
of ignorance.

SHR! YOGENDRA MAKWANA: So.
there is no de-recognition ol the gqua-
lification of JIPMER College. So far
ag vacancies are concerned, there are
only 25 vacant posts at present. There
is one vacancy in super time grade.
There is one vacancy in specialist’s
grade. There are 9 vacancies of Pro-
fessors. There are two vacancieg in
specialists’ grade. There are some va-
cancies of Associate = Professors. In
all, there are 25 vacancies.
tion is better than in many colleges in
the country. There are many vacan-
cies even in Delhi. I will tell yoo the
position in some of the colleges in
Delhi. JIPMER, Pondicherry=—number
of posts sanctioned is_107; number of
posts filled—82 and vacancies—25,
MAMC in Delhi—sanctioned posts 169:
posts filled—134 and vacancies 35.
IHMC, New Delhi—posts sanctioned
114; posts filled 97 and vacancies 17.
Thesé vacancies are due to certain rea-
sons,. We have to go to the Union
Public Service Commission for filling
up these vacancies and they take near-
ly 2-3 years. Many a time it so hap-
pens that the candidates who ave se-
Meted da not join even after receiving
the appointment orders. They don'{
join because there is one difficulty at

This posi-,
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JIPMER. Al these doctors are ndal
allowed private practice. They are
full-time Professors or Assistant Pro-
fessors of the University. Seo, they
cannot do private practice. In other
colleges and in other institutions they
are allowed private practice. That is
the reason why they are reiudtant to
jéin. Though the post is transierrable
and they can be iransferred to Delhi,
it is' not possible because nobody
wants to go from Delhi. Therefore,
many a time they are nol fransferrec
and that is why they are reluciant to
institution. How-
ever, we have taken several steps to
fill up all these posts. One such step
is that the posts are sent to the Union
Fublic Service Commission regularly.
We are reguliarly requesting the Union
Public Service Commission to hold the
recruitment and to select the candi-
dates. The Director, JIPMER, Pondi-
cherry, has been requested to propose
ad hoc appointments ang send the par-.
ticulars of eligible and suitable candi-
dates for the vacant postsso that aod
hoc appoiniments can be made. It is

.one of the requests of the hon. Mem-

ber. Thirdly it has been decided to
exclude existing vacant posts of Pro-
fessors of Central Government Depart-
ments. A proposal to exclude these
posts from the CHS hag since been
sent to the UPSC, and simultaneously
draft recruitment rules for excluding
posts of Professors ‘have been framed
and sent to the Department of Per-
sonnel and Training for their concur-
rence. It. is hoped that the vacant
posts of Professors will be filled up by
deputation after these posts are dec-
lared. and fresh recruitment rules no-
tified. And the fourth action we have
taken is that it has been decided 1o
introduce the flexibility complement-
ing scheme in the case of promotion
of Assistant Professors/Associate Pro-

fessors. A proposal in this regard has
been sent to the Department of Per-
sonnel and Training and the Ministry
of Finance. This will facilitate the
promotion ofq Assistant Professor/As-+#
sociate Professors immediately - on. -
completion of requisite five vears' re-
gular ;ervice without waiting for a

-



285 Hualf-an-Hour
vacancy to arise in their specialities.
Now, in other colleges, this facility is
available. But the constitution of re-
eruitment rules are such that it is not
dlowed in this institution. So. we
have requested the Department of Per-
sonnel and Training, Now this is the
position prevailing at the present. And
there is no question of de-recognising
the degree of this particular instilu-
tion. And, as’'I said earlier, this is
one of the excellent institutions in the
country, and the students of this Uni-
versity have made their mark all over,
and there is no gquestion of de-recog-
sing it

SHRI V. GOPALSAMY: I asked a
question about the Indian Medical Re-
gister and whether the graduates from
the JIPMER...

SHRI YOGENDRA MAKWANA: If
{he graduates are not enrolled in the
Indian Medical Register they are not
towed to practise elscwhere. If they
. e in the State Register, they are
» ‘allowed to practise in the State. But so
far as JIPMER is concerned. their
graduates are enrolled in the Indian
Medical Register.

THE DEPUTY CHAIRMAN: Now,
y there are some names before me. Shri
Kalpnath Rai.

SHRI R. RAMAKRISHNAN (Tam:l
" Nadu): I want to know whether the
Textile Policy discussion will con-
chide today and the Minister’s reply
will be tomorrow or it will be today.
Yesterday also, this point came up.
The hon. Minister for Parliamentary
Affairs is not there. Last week...

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
* "TAFFAIRS (SHRI GHULAM NABI
“AZADY: T am 'here.

SHRI R. RAMAKRISHNAN: I am

sorry. You are a rare visitor to the
House. That is why [ did not notice
you.

SHRI GHULAM NABI AZAD: 1
think you are used to Lady Minister
only.

»
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SHRI R. RAMAKRISHNAN: In the
last week's Business Advisory Com-
mittee it was decided that the House .
will normally sit tid 6 p.m. or 6-30 p.m.
and not later except in exceptional
cases. Mr. Ashwani Kumar and Mr.
Dhabe also vouch for it. So, I would
like to know what the position is. I
do not mind sitting a little late.

THE DEPUTY CHAIRMAN: My
opinion is that when the ' Members
speak longer than the Alotted time,
then the House ° should sit because
everybody should suffer for it. (Inter-
ruptions) Lislen fto me. [t is better
not 1o argue on this point because
every Member should speak within the
stipulated time. That is what was de-
cided in the Business Advisory (Com-
mittee. I see to it and everybody
sees to it. If the time-allowed is ten
minutes and somebody is "going to
speak for 20 minutes, then evérybody
should suffer and sit till 12 o’clock in
the night.

-

SHRI K. MOHANAN (Kerala): I am
sorry to say that it cannot be like that.
Maximum it can be upto 6-30 p.m. In
exceptiona. cases, for Governmental
business, we are prepared to co-ope-
rate. Otherwise. beyond 6 o’clock, we
<hall not be sitting here.

THE DEPUTY CHAIRMAN: Mr.
Member, don’t use these words that.
you will not co-operate with the Chair.

SHRI K. MOHANAN: No, no. What
I say is that we will co-operate in cx-
ceptional cases, for some Governmen-
tal business. Otherwise.
difficult.

THE DEPUTY CHAIRMAN: Mem-
bers from your Party have taken more
time, Members from the other Por-

ties have taken more time.

SHRI K. MOHANAN: This is not a
school debate. This is a parliamen-
tary debate. Sometimes we will take
2 longer time... - !
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THE DEPUTY CHAIRMAN: Shrj
Kalpnath Rai. Let the Half-an-Ho' -
Discussion be gver.

SHRI K. MOHANAN: We are spent-
ing crores and crores of Rupees.

THE DEPUTY

CHAIRMAN: Shn
Kalpnath Rai. -

! WA T (IYT 93W) ¢
graurfes wdiemr & S 3% @%
€ el feeamm & 9w @@ 3@
I AV AFEA dIOT TARAT £

FAT LI Jg q@ T FAr
#uit f5 dfera wigfaqr Zox fafrest
£ TFpedaw & fr adf ¢ -

ggllam ag & 5 i awR
X A F FI T i feegeary ¥
o afew wdver & wat aard Avar <
€ A qqe o wme ¥ wizfnde
WO A faw @ A gm
afssa s &7 wrar g CE
2 ? Wiy § dfer  varew
TWwWE & AW @ Ig It 3EEIT T
@] A AT g §ReT @

I 5 IFG! wrAqr MY g
O aR IEF @ Fie
|’ A ) femwy ay oaqf 0

T T oag 3 oag
il e #t amwtae ;:‘:
dfera sefe &0 fafret @t
RIEERCE N G - -

_ lw wew A & fa @ gary
;N "eqr § dfewa At § aymen
ART 1A BT WA X I F| S1FT QT
@} & Al fmdw ara g YT
woT @fawa w0 W@ & ? ) qa
& fafredt 27 wizm % feqie #y
AN @Y gu @ vy Mmaw
q dfewa e 2w & frw frw
Wt @EE w5 szger an
wfE T Azl A mwen g
ZI TqF 4 '
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SHRI S. W. DHABE: Maaam De-
puty Chairman, the reply ol the Min-
1sler is the most surprising. He has
practically asked the question. ‘Ma-
dam, practice here is that the Stale
Governments anqd Union territories
nave been asked to give information
and it is given in the reply Lo the
question that this is the information
which we have got from the State
Governments about so many subjects.
[ do not want to state the subjeets.
Every subject is there, as for instance,
"the indusiries, the sick units, etc. and
all this information is available {o us.
But the Minister has made today a
most startling statemept. The Minis-
ter says that he cannot know any-
ihing from the Meaical Council which
is situated in Delhi. The first ques-
tion asked in the Half-an-Hour dis-
cussion is whether the Medical Coun-
cil of India in ils executive com-
mitiee general body meeting on the
Jth and 5lh February recommended
the withdrawal of recognition io this

institute ana again on the 27th April -
1985, gave the deadline up to the 30th

4
June, 1985? Thig is the first questiom
asked in the Half-an-Hour discussion?

Don’t you think thal this is the ordi-
nary responsibili{y of a Minister that
on thig questionn be}ng raised, he
should . have inquired from the Medi-
cal Council or sent a letter to the .
Medical Council,  which theirj‘*
suborainates, and who imme. ~
diately rush to the Minister with the .
reply as to what the position is. I '
am rea’ly sorry to say tha® the Minis-
ter has not done the home-work om
-this point, Nor has he cared to know -
from the Medical Council what the;
position is. He sheuld not try to hide |
anything. What will he gain by it? !
When the resolution js passed, the
whole country knows it. '

IF 7

are
wily

SHRY V. GOPALSAMY: I{ 15 an
~ostrich-like attitude.
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SHRI S. W. DHABE: It has al-
ready matred the prestige of the ins-
titution. You 'might be knowing
trom this that the student organisa-

tian and the resident doctors asso- -

ciation, Pondicherry, has writlen to
ithe hon. Prime Minwster of India on
the 8th May, 1985, that the Medical
Council of India Executive Corn-~
mittee in its General Body meeting
_on the 4th February, 1Y85, have re-

commended the witharawval of
recognition merely on technalilies,
because of 1the exigencies of stafl.

(Twme=bell rings), I am just ({inish-
ing. 1 would like t, know Zrom the
Minister whether he has received
ihe rvepresentation from the Prime
Minister’s office, the representation
made by the students and resident
doctors association of Pondiclierry,
dated the 8th May, 1985, where it is
specifically staled that recognilion is
recommended to be wilhdrawn., The
.second question which I want 10 ask
him is that it is strange argumeni ad-
vanced by the Central Governmeni
that the UPSC takes three years to
make the gppoiniments. If the UPSC
takes three years, will the institute go
without doctorg for three years? You
have got the powers io make «d hoc
appointmen?s. If the pay scales are
less, you improve the pay scales. You
are improving the pay scales every-
where, paying more D.A. ana doing
everything. If you want qualified
doclors, professors and assistant pro-
Iessors, whose posts are lying vacant,
you give them proper pay scales. It
is a matter of shame for ug that this
is the sifuation in a Central Govern-
ment institution of prestige. Why
should you not improve the pay scal-
es? Why should you not make gd hoc
appointmentis against the posts lving
vacant? Even till today the posts are
telling time ho gaya.

Ang my last question to the hon.
Minister is, for how many years are
these posts lying vacant? Representa-
tion hag been there before the Gov-
ernment “or years together. Probakly
37 posts were there lying vacant and
during the last 10 years you have been
able to fill up only 12 posts. [Is it the
way to run an institulion? You. are

867 RS—10
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eager {p have more ung more institu-
tions after the names of big nalional
leagers, like Indirg Gandhi National
Open University; in Pondicherry an-
other Universily you are going to
open. But an institution which you
are running is being run in such a
shabby manner that vou cannot pro-
vidg doctors for that institution.
Therefore, ¥ wouwdd like 1g know how
many years will it take te fill up these
25 yacancies and why is the Govern-~
ment not taking steps to fill up these
posts in this prestigious institution?

THE DEPUTY CHAIRMAN: Shri
J. P. Yadav.

g fa% qara £3@ | qyy7 "al
M EEE (A0 A1 ag "ew g1 AFT 2 1

SHRI S. W. DHABE. This 1s the
practice of this House, There is rp vse
telling time ho gaya.

THE DEPUTY CHAIRMAN: Mr.
Dhabe, don’t say like this. {t is better
you cooperate. That would he much
nicer.

ot ggrEat wArz gy (fomm) -

Jyaafa wgEEn, &9 § 39 AE
T ©IT § T FW Ff ART L
m%nﬁqa“raraermma@m
gfF aur wdl o F1 afs g
Gferw Fifga v foe ® -t
WEE AT OFAT F R IFRT -
forrmEs &3 1 a| &1 g § 7
ggd g9 g ¢ 5 wfaw 7 ar
nqF  FEM wETATT ® S AT
FHl, WA #T am”r g1 @1 ¥ ag
AGF TG F1ad § ¢ A9 @ g
ag AWFC FF 3@ FAT T @® A
TG F1 aWA F A7 qOT g F
2 1 39 FrfAw ® 25,45 ar 50
mEae, fawaat &1 FATE | & SR
grgar g fo afesa sifaer o F41
R gz Sr-fremined &1 a@ T
oY Far AT gIEIL FHT gr‘a
TiXd 7INF T ¢ 7 TF UF 8
fauda  &Tqfessw & | e
st & st A g fvoamw @
, faa otn 7 v q@ & g S

B 4 Ay Y,

3

A
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[*fr soeei qa1g 7189 )

aq & T AV E, WS A AT AT
TOAH a7 AfFw ag fag dv g O &
M @R & TEqaTe & ar Ffaw
§ ¥ @it oyml & AT A IR
ol gfmmr g fomd g oo &
Tt WO ST 9% ¢ g wea™ §
TR ZOTT T AT IR AAT EY 98 )
TR e AG @ & AT W
SEAE AW F g Afas wiEgwR
TE & 1§ o Ager g R g 0@
# wRAS T Lo e 7O ¥ A0S
B@AIT TG, AT AW AW § aAr
6 AET H T FE FTE FET &
A sadl afe ag Yome gaT g A 9y
@ famar s aifge « @@ ARy
T aF TR Qrell g @A Aieh |
% ag SaT A g fE Ao w37 &
@ ar & 7T & Wk fme @
a1 zaF fod gwa #rd fawa & )

TR 9= § FgW AT §

Igawmafa o Fofie 7 #7E)
Y @IW FF |

Y RNTFET AT A1IF ;0 VW qT
i 9= gfrafadt sk wifasa g
@ § e ghver qT s PR
F 1 Sy wfawer § &% "gfaer
A TG ?

MISS JAYALALITHA (Tami! Na-
du): Madam Deputy Chairman, from
what I have observed ot the Minis-
ter's part in this Halm-an-Hour dis-
cussion, I would like to say that the
Minister has displayed a masterly
exposition of dilatory tactics, Madam,
you have been repeatedly stressma
about the time, about the waste of
time, the valuable time of the House
but from what I have observed, it is
the Minister who has wasteq the valu-
able time of the House by defeating
the very purpose for ,.which this Half-
an-Hour discussion was raised and
permitted by the hon. Chairman of
this House. Mr. Gopalsamy asked a
simple question. ] repeat the same
question. Madam_ we have all seen a
specific announcement in the papers

LRAJYA SABHA]
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that JIPMER was derecognised by the
Indian Medical Council. Now, in his
reply, today, in Parliament, the Min-
ister saia that there i3 no question of
derecognition. How are we 1o recon-
cile these two statements? Madam, 1
would like to ask two questions to the
hon. Minister. It is also unfortunate
that instead of giving a reply or say-
ing that he cannot reply to the ques-
uon the Minister tried to browbeat
the 'hon. Member by saying that he
cannot dictate to him. This is not the
way and I am sure...

SHR] YOGENDRA MAKWANA:
You alsg cannot.

M¥SS JAYALALITHA: This is rot
the way in which a Minister should
reply. I will ask him two questions.
I would like to know, again, whether
the Indian Medical Council hag dere-
cognised JPMER, yes or not? My se-
cond question is, since the hon. Minis-
ter said that there is no question of
derecognition, is the Minister prepared
to give a statement to ihis effect to
the Press, in all the newspapers, that
there is no question of derecognition?
Is the Minister prepareg to revise the
earlier statement that JIPMER was
derecognised by the Incian Medical
Council? I would like to have ans-
wers to these two questions.

SHRI R. MOHANARANGAM Ma-
dam Devuty Chairman, I am not going
to deal with the question of recogni-
tion or derecognition of JIPMER by
the MIndian Medical Council. I will
raise a  general question. As . you
know, Madam, getting admissiop into
a meaical college is not easy nowa-
days. Al] these five institutiong which
have been mentioned, namely, M. S.
Ramiah Medical College, Kempagow-
da Institute. Dr. Ambedker College
Sidharatha Medical College and
Kerala Medical College, have not yet
been approved by the Medical Coun-
cil of India. We know fully well
that all these colleges have been in
existence for the last about half a
decade in scme cases and about a de-
cade in some other cases. What about
the fate of the students studing in
these ‘colleges? I went to the
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Medical Council, of India and
asked one Mr, Jain, who is
responsible for running thege in-
stitutions, He told me, in the first
year, we  will not recognise: in the
second year, we will not recognise;

but when the students come tg the
fina] year, automatically, it will be
recognised’. When 1 asked him, ‘is it
the principle?’, he said ‘Yes’. Here,
-‘Madam, I would like to ask a very
specific question. What is the fate of
students  sludying in these Medical
calleges? If you are not going to re-
cognise these colleges, why don't you
ask the management to cancel the
admissions? I would like to know,
what is the stage at which the matter
stands in regard to the fate of these
students studying in these five col-
leges.

SHRI YOGENDRA MAKWANA:
Madam, I am surprisd {o hear this
charming lady when she says ihat 1
tried to browbeat the hon, Member. I
am not browheating anyody. I simply
said that the hon. Member cannot

. dictate to me as to what ¥ <chould
speak. I know what and how 1 should
reply 10 the hon. Member. My replies
are based on facts. 1t is not my duty
to go and tell the Press. The Press is
here. They are hearing. They are
taking note of what transpires in the
House angd they will report it and,
tomorrow, when the Hon., lady Mems
ber reads the newspapers, she will see
my statement which I have made in
the House. I{ is not necessary for me
to go' outside the House and make a
stalement {o the Press. 1 hope, she
understands this much, I do not
know why... (Interruptions)

M|SS JAYALALITHA: There is ne
misunderstanding on my bart.

SHRI VYOGENDRA TMAKWANA:
I never interrupted anybody...

THE DEPUTY CHAIRMAN: Miss
Tayalalitha,* please do not interrupt
the Minister.

SHRI - YOGENDRA MAKWANA:
... .. and T do not want that they
should interrupt me also. She should

{13 AUG. 1985]
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understand that whatever we say in
this House, whether Ministers or
Members, appear in the Press the
next day. The Presg is here. This is
a factual statement which I am mak-
ing in the House that we have not
derecognised the JIPMER. Therefore,
there is nothing which I have to say
outside the House,

Now, some queslions have been
raised, I fail to understand what Mr.
Dhabe has said. ¥e is not here...
He is coming. preat man., He is con-
sidered to be a‘'good lawyer. I belong
io his profession. ‘Therefore, I have
got great regard for him. I am sur-
prised, he failed fo understand the
simple statement which [ made in the
House that what{ transpired in the
meeting of some autoncmous bodies
or a subordinate office or any organi.
sation in the Ministry are not known
to the Ministry unless it is necessary
for them to communicate to the Minis-
try. There are a number of things
which happen in a meeting, Some-
times the members quarrel among
themselves, ,sometimes they speak
something which is not relevant also.
Db we expect that they should com-
municate everything to the Ministry?
Not necessarily. The vital point is,

if the members, of the Council in a
meeting decide that a particular col-
lege is not up to the mark so far as
their equipment, instruments, accom-
modation and teaching staff is concern-
ed, they can certainly recommend but
no such recommendation is made by
the Indian Medical Council How am
{ to say here that they have passed
such a resolution unless I receive such
a resolution? And Mr. Dhabe
that the Ministgr has not done his
homework. (Interruptions). I do neat
know what sort of homework he is.
doing in his hause.

$3ys

)

Madam Deputy Chairman, all these
posts, which are vacant, are not teach-
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[Shri Yogendra Makwanaj

ng posts. I may tell the hon. Mem-
bers that out of the 25 vacant posts 10
posis are not teaching posts. Only
fifteen, in fact, are teaching posts. The
posts of Professor of Thoracic Sur-
gery, Professor of Cardiclogy, Associ-
ate Prof. of Endocrinology and Meta-
bolism. Associate Professor of Cardio-
logy, and Associate Prof. in the speci-
alities of T.B. are all teaching posis.
So, all of them arc teaching posts.

oY JTEEAY ST AT ¢ T NNETH
Wsmrarf T TEdy GItE R ! A4v
x qreER Afsgwm Ftfga il fFei
HTa 1 fe-franaTess v #. fau
aatg afi g !
SHRI YOGENDRA MAKWANA:

So, there are 10 posts which are not
teaching posts. It doeg not aftect edu-

cation of the students. ' Hon. Shri -

Kalpuath Rai asked me specifically a3
to whether the Indian Medical Coun-
cil is accountable to {he Minisiry, I
say, yes. They are the subordinate or
ganisation of the Ministry and they
are accountable for all what they doto
ihe Ministry. He wanled to kno;v as
to how many colleges are not recog-
nised so far. That is a separate issue.
I have no information on that. I have
replied this question in this House on
several occasions. Then he asked
. whether JIPMER is recognised. It is
recognised and its students can prac-
tise anywhere all over the country.
Even in foreign couniries they can
practise if they like. (ILnterrupiions).
Let me see if there is anylhing more;
otherwise thiz Hon. lady Member will
stand up and say that this was not
replied to.

SHRI V. GOPALSAMY: What is
this? Is ihis the way ts. refer to a
Member of Parliament? '

MISS JAYALALITHA: Is he refer-
ring to me as a Member of this House?

SHRI V. GOPALSAMY: That is not
parliamentary.

SHRI YOGENDRA MAKWANA:
About the students, they made a re-
presentation to the Prime Minister and

[RAJYA SABHA]
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to the Minis{ry and we are examin-
ing their memorandum.

SHRI V. GOPALSAMY: Can we call
the hon. Minister as this man or that
man? Is it permissible? The hon.
Minister calls the lady Member as
this lady or that lady. ’

THE DEPUTY CHAIRMAN: Let me
don’t have
to shout.

SHRI R. MOHANAN RANGAM: 1
was under the impression that he has
referred to you.

SHRI YOGENDRA MAKWANA:
I am very happy, Madum, thai today
.. (Interruptions).

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRIMATI MARGARET
ALVA): Ladies are quite capable of
looking after- themselves. Do not
bother,

SHRI YOGENDRA MAKWANA:
I am very happy today that the DMK
was going towards Anna DMK.

.

SHRI V. GOPALSAMY Not going
towards..

SHRI YOGENDRA MAKWANA:
I am sure that they are going nearer
and nearer and a day will come when
they will unite,

SHRI V. GOPALSAMY: I know you
are now getting nervous, (Interrup-
tions).

SHRI R. MOHANARANGAM: I was
under the impression that Congress
was going to DMK.

MISS JAYALALITHA: I would re-
quest the -hon. Minister not fo inject
polities in this.

THE DEPUTY CHAIRMAN: All the
questions have been answered. Half-
an-Hour Discussion is over. We go
back to the Short Duration Discussion
on the Textile Policy. I now call upon
Shri 8. W. Dhabe.

SHRI K. MOHANAN: Madam, the
understanding in the BAC meeting was
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that there will be no sitting after
6 o'clock. Usually there will not be any
sitting after 6 o'diock. If there is any-
thing emergent and urgent, then of
course the House will sit. But today
there is nothing emergent and [ re-
quest you to ask lhe Minister to reply
tomorrow. Of course we can continue
the debate also tomorrow.

THE DEPUTY CHAIRMAN: If 1
remember correctly. the Business Ad-
visory Committee said that in unusual
conditions we will sit beyond 6.30.
MY FT AVSA AGE 39, qG¢ HHFIA
T aTd £\ |ATAT Sigd & sy

qATaIT ) TAIFT HIATT gHAT ALY
q1ga, A1 WUFT E nEAT &7 |

It is your concern that I am expres-
sing. We decided in the Business
Advisory Committec——and the leaders
of the Oppositiv:, the Minister for
Parliamentary Affairs, and everybody
else were present including me and
the Chairman—that we will sit.
Mr. Kalpnath Rai, please....beyond
6.30, if necessary.

SHRI S. W. DHABE: In exceptional
circumstances.

THE DEPUTY CHAIRMAN: All
.right, I accept the word ‘“‘exceptional”.
Now, today we have had a long dis-
cussion on the Textile Policy beyond
the time stipulated for everyhody. If
the Minister is fo reply tomorrow, at
least we should conclude the debate
today.

SHRI R. RAMAKRISHNAN: That

is what we want to know. We con-.

clude the debate today. If that is
agreed, well and good. My humble
submission to you is, let the Members
conclude the discussion today, the
Minister can reply first thing tomorrow

off SRl st arew o fegwaA
#§ ZWT. . .@@ a9 |l oF. ...
g ® q1E feapwy 7 gy ?
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MISS JAYALALITHA: We can con-
clude the debate today, The Minister
can reply tomorrow.

SHRI S. W. DHABE: 1{ is a matter
of procedure. What we discussed in
the Business Advisory Committee
meeting was that we shall sit vpto 6.30
and the lunch hour was faken to 1.30
fo 2.20 instead of from 1 to 2 p.m. so
that we can have more business in the
House,

THE DEPUTY CHAIRMAN: That is
for doing more business in the morn-
ing.

SHRI S. W. DHABE: If you see the
practice in this House, some people
take a little more time. The debate is
very Important and it is better that
the Minister replies tomorrow and the

remaining speakers also speak to-
morrow. .
SHRIMATI MARGARET ALVA:

May I say a word. please? I am just
saying that this is a Shorl Duration -
Discussion which was supposed to go
from 3 to 6 p.m. If the Members do
not want the debate to continue, we
are prepared. Let us guillotine and
close the debate now. If you want fo
extend it beyond three hours, Govern-
ment is prepared fo cooperate; we are
prepared to sit longer. But don’t say
we must take it up some time to-
morrow, because we have a heavy
schedule again tomorrow. You are
quoting the Business Advisory Com-
mittee's decision, The BAC allotted
only 3 hours for this. We have com-
pleted three hours. And if you want
fo guillotine the debate we are pre-
pared for it. We will have to move
for applying guillotine and finish the
debate. I am prepared for that.

THE DEPUTY CHAIRMAN: I want
the consensus of the House.

st sEE SwTE gy gy o
3w FAVR
*SHRI R. RAMAKRISHNAN: Please

tell us whether the Minister is going,
to reply today or nof.
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SHRI K. MOHANAN: These are not
new things., I am sorry to say the
Minijster for Parliamentary Affairs is
pressurising us,

SHRIMATI MARGARET ALVA: We
are not pressurising.

SHRI R. RAMAKRISHNAN; It must
be remembered that this Housc sat
till 5 a.m. in the morning {0 conduct
important Government business. We
have sai titl 12 in the night sometimes.
We have always cooperated with the
Government,

THE DEPUTY CHAIRMAN: I have
been a Member of this House. I know
when the House sat till 5 am. But
that is not the point, We are all
Members of this House and it is the
inherent duty of every Member to
gee that whatever business is allotted
to us to do, we do it. It was decided
by the Businegs Advisory Committee
to have a Three-Hour Discussion on
the Textile Policy. This was the de-
mang of the Opposition WMembers.as
well as of the Members of the ruling
party to have a discussion on the
Textile Policy and in view of its ur.
gency and the inferest shown by
Members we felt that it is important.
So, I am prepared lo sit. What is the
harm? Sometimes we sit bey-
ond a certain time, Let us
discuss today and con-

7.00p.M. clude the discussion, Let
Dhabe Saheb and other’s
speak and let the Ministry
reply {omorrow.

SHRI 8. W. DHABE: I do not want
to speak. .

AN HON, MEMBER: Or day aftgr
fomorrow.

THE DEPUTY CHAIRMAN: Tomor-
row ig the only working day'for the
Governmeny and day after tomorrow is
a holiday. Then Friday is Private
Members’ day and so business will
_spill over to Monday. This is the pro-
blem.

md @, @s 791 &, W afa

SHRI S. W. DHABE: You have got
a right to. regulale the House. I would

-
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not like to speak: I withdraw my name.
(Interruptions) , ..

SIIRI R. RAMAKRISHNAN: Madam,
My, Dhabe has gone out, L

”~

SHRI K. MOHANAN: 1 am not for
an argument in the open House; we .
can discuss in the BAC again. But it
is quite unfortunate on the part of the -
Government to pressurize like this.

.THE DEPUTY CHAIRMAN: Agreed?

SHRI K. MOHANAN: You can do
whatever you like. :

THE DEPUTY CHAIRMAN: I think
we have taken more time in discus-
sing whether we should discuss or
nol. Mr. Vithalrao Madhavrao Jadhav.
Let us have at least two or three
speeches, Let ug sit till 7.30 and
finish,

SHRI V. GOPALSAMY: Are you
serving dinner here? .

THE DEPUTY CHAIRMAN: We
don’t .mind serving dinner, and even
hreaklast, if you like.

SHORT DURATION DISCUSSION ON
THE STATEMENT ON TEXTILE
POLICY—COND.

SHRI VITHALRAO MADHAVRAO
JADHAV: Madam Deputy Chairman,
this textile policy is a very important
policy of our country because, during

the freedom strugdle] Mahatma Gandhi
said:

“ERGT FAT-IAT R, AT eq U gAY

So, Madam, even ihe Britishers came
to this country with lust for textiles
and our counfry had been enslaved
by the Britishers. But the textile in-
dustry has made tremendous progress
over the last fiity years,

In the year 1937, the fotal number
of textile mills was 389, with 2 02,000
workers. In 1984 we were having 875
textile mills with 595 spinning mills
and 280 mixed mills, We have got
large employment in {extileg also,



